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Central Adminiatrative Tribunal
Principal Bench, New Delhi.

OA-356/92
WA-1026/9S

Neu Delhi this the 2l3t Day ef July, 1995.

Hen'ble Bhri J.P. Sharma, «ember(J)
Hen'ble 3h. B.K. Singh, WemberC*)

Smt. Us ha Kaul,
S/a 3h. P.K. Paul,
R/eC/e uh, A. S, Sharma,
8 Pledsl Basti,
Delhi. Applicant

(Applicant in persen)

we rsus

1. Delhi Administratien,
threugh Chief Secretary,
Delhi Adminiatratien,
5 Shamnath Marg, Delhi.

2. The Directer,
Health and Family UelFare,
Oirecterate ef Family Welfare,
Delhi Administtatien,
2, Battery Lane, Rajpur Read,
Delhi, Reapendents

(threugh Sh. D.K, Sharma - nene present)

Order (eral)
del ivered by Hen'ble 3h. 3.P. Sharma, nember(3)

The applicant hes filed this 0,A. in Wareh,92

aggrieved by the issuance ef the chargesheet dated 23.12.91

and has prayed far the grant ef relief directing thd

respendonts ta decide his appl icatien fsr vs^untary

rotirament dated 6,1.1992 in accerdapce with rules and

law befere initiating disciplinary preceedings.

On netica the raspendsnta appeared and centested

this appl icatien by filing a reply. The applicant has

alse filed the rejeinder.

When the matter cams up teday far further

directiena, the applicant appeared in persen and

pressed l*IA-.l826/95 uherein she has prayed that the

abeve eriginal appj icatien be riiam4<=-be di^missao as withdrawn
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as ths respandents by the lettsr dated 7.4«1995 have

granted her the relief prayed fer. We are satisfied
eurselves that the applicant is in peaseasien ef this

letter. In view ef this, we a! leu this f!,A, and as a

censecjuence thereef the is dismissed as having

beceme infructueus.

Parties te bear their eun cests.
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